265  Bills Imtroduced KARTIRA 30, 1800 (SAKR)

to that those Members who want to
participate can paiticpate in thiy
Why are you making it a techniesl
question?

MR SPEAKER The deusion 15 that
1hete will be a call ittention motion
{his afternoon

SHRI VASANT SATHE We do not

gree to this call attention proposi
tion

MR SPEAKER
1gree

SERI TASANT SATHR The:r we
will walk out

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE) Aot
walk out alome?

If vou do not

12.40 hrs.

SMITH STANISTREET AND COM
PANY LIMITED (ACQUISITION
AND TRANSFFR OF UNDFRTAK

INGS) BILL*
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MR BPEAKER The question is

“That leave be granted to ntro-
duce a Bill to provide for m the
public interest the acquisition and
transfer of thé right title znd inte
rest of the undertakings of Messrs
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Smith Stanistreet and Company
Limited, Calcutta and for matters
connected therewith or 1incidental
thereto

The motion was adopted

oY wivae fow & frliar g7 anr-
fe1l FAT 7 0

STATEMENT RE SMITH STANI-

STRRLT & CO LTD (ACQUISITION

AND TRANSFER OF UNDERTAK
TGS ORDINANCE
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GRESHAM AND CRAVEN OF INDIA

(PRIVATE) LIMITED (ACQUISI-

TION AND TRANSFER OF UNDER-
TAKINGS) BILL*

MR SPEAKER Mr George Ferna-
ndes has sent me a note that he will
be in Rajya Sabha Oh} you are al-
ready here

THE MINISTER OF INDUS1RY
(SHRI GEORGE FERNANDES) I beg
10 move for leav@ to Imtroduce a Ball
to provide for the acqumtion and
tiansfer of the undertakings of Mes-
«15 Grésham and Craven of India
(Private) Laimited for the¢ purpose of
ensurmg the contmuity of production
of goodd which are vital to the needs
of the Railways and of the industri~s
manufacturing enmnesping products
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and for matters connected therewith
or incidental thereto

MR SPEAKER The question 1s

“That leave be granted to intro
duce a Bill to provide for the acqui-
mtion and transfer of the undertak-
mngs of Messrs Gresham: and Cra
ven of India (Private) Limted fou
the purpose of ensuring the conti-
nuty of production of goods which
are vital to the needs of the Rail
ways and of the industries manufac-
turing engineering products and
for matters connected therewith o1
incidental thereto”

The moton was adopted

SHRI GEORGE FERNANDES 1 in-
troducet the Bill

STATEMENT RE GRESHAM AND
CRAVEN OF INDIA (PRIVATE) LI
MITED (ACQUISITION AND
TRANSFER OF UNDERTAKINGS)
ORDINANCE

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI) I beg to
lay on the Table an explanatory state
ment (Hmd1 and Enghsh versions)
gving reasons for immediate legisla
tion by the Gresham and Craven of
India (Private) Limited (Acqusition
and Transfer of Undertakings) Ord:
nance 1977

PAYMENT OF BONUS (AMEND-
MENT) BILL®

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) I beg
to move for leave to introduce a Bill
further to amend the Payment of
Bonus Act, 1965

MR. SPEAKER The question is

‘Thal lrave be granted to introduee
a Bill further to amend the payment
of Bonus Act, 1965"

The mot1on 1was adopted

SHRI RAVINDRA VARMA I m
troduce the Bill

STATEMENT RE PAYMENT OF
BONUS (AMENDMENT)
ORDINANCE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) 1 beg
to lay on the Table an explanatoiy
statement (Hindi gnd Enghsh wver-
sions) giving reasons for iurmediate
legislation by the Payment of Bonus
(Amendment) Ordinance 1977

1246 hrs

MATTIRS UNDFR RULE 977

(1) DRAUGHT AND FAMINE SITUATION
IN CERTAIN AREAS OF MAHARABHTRA
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